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(iit) G.S.R. 292(E) and 293 (E) published
in Gazette of India dated the 18th
April, 1984 together with an expla-
natory memorandum making certain
amendment to Notification Nos.
34/84-CE and 35/84-CE dated the
Ist March, 1984.

[Placed in Library sce No. LT-8200/34}

(2) A copy each of the following Notifica-
tions (Hindi and English versions) under
section 159 of the Customs Act, 1962—

(i) G.S.R. 294 (E) published in Gazette
of India dated the 18th April, 1984
together with an explanatcry note
making certain amendment to Noti-
fication No. 36/84-Customs dated
the Ist March, 1984, so as exempt
wood pulp imported for the manu-
facture of paperboard from the
whole of the basis and additional
duties of customs leviable thereon.

G.S.R. 259 (E) published in Gaze-
ttee of India dated the 18th April,
1964 together with an explanatory
memorandum making certain amen-
dment to Notification Nos. 57/
84-Customs and  58/84-Customs
dated the Ist March, 1554 so as to
reduce the rate of auxiliary duty
of customs applicable to certain
specified items of printing machi-
pery and appliances from 10 per
cent to 5 percent of the value.

(ii)

[Placed in Library-se¢ No-LT-8201/84.]
12.18 brs,
PUBLIC ACCOUNTS COMMIT I EE

Hundred and Eighty-ninth, Hundred and
Ninetieth, Hundred and ninety-second and

Hundred and Ninetv-fourth Reports

SHRI SUNIL MAITRA (Calcutta North-
East) : I beg to present the following Reports
(Hindi and English versions) of the Public
Accounts Committee :—

(1) Hundred and Eighty-ninth Report
on Action Taken by Government on
the recommendations contained im-
the Hundred and Thirty-ninth Re-
port of the Committee on Procu-
rement and Utilisation of 10-Ton
Chassis and vehicles built thereon.

(2) Hundred and Ninetieth Report on
Action Takem by @eovernment en the
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rececommendations contained in the
Hundred and Fifty-sixth Report of
the Committee on Establishment of
Production facilities for an ammuni-
tion.

(3) Hundred and Ninety-second Report
on Action Taken by Government
on the recommendations contained
in the Hundred and Tenth Report
of the Committee on Western Rail-
way-immobilisation of Railway-
coaches consequent on fire during
shooting of ‘The Burning Train® and
Eastern Railway-Damages to and
deficiencies in wagons delivered to
a steel plant.

(4) Hundred and Ninety-fourth Report
on Action Taken by Government
on the recommendation contained in
the Seventy-fifth Report of the Co-
mmittee on Irregular allowance of
relief in respect of newly established
undertakings.

12. 19brs,
ESTIMATES COMMITTEE

Eightieth and Eighty first Reports and Mi-
nutes and Sixty-ninth Report on Action taken
by Go vernment

SHRI BANSI LAL (Bhiwani):1 beg
to present the following Report and Minutes
(Hindi and English version) of the Estimates
Committee : —

(i) Eightieth Report on the Ministry
of Home Affairs-Administration of
Union Territory of Delhi-Part I-
Law and Order.

Eighty-first Report on the Ministry
of Home Affairs-Administration
of Union Territory of Delhi-Part II
Pollution control, and Minutes of
the sitting of the Commitiee rela-
ting to both eightieth and Eighty-
first Reports.

(iii) Sixty-ninth Repot on Action Taken
by Goveroment on the recommen-
dations contained in the Fifty-
second Report of the Committee on
the Ministry of Industry-Produ-
ctivity in Industry.

(ii)

12.20 hrs
National Security (Amendment) Bill

THE MINISTER OF STATE IN
THR MINISTRY @F HOME AFFAIRS
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(SHRIMATI RAM DULARI SINHA):
Sir, on behalf of Shri P.C Sethi, I beg
to move for leave to introducc a Bill
to amend the National Security Act, 1980,
in its application to the State of Punjab
and the Union Territory of Chandigarh.

MR. SPEAKER : Motion moved :

““That the leave be granted to introduce
a Bill to amend the National Security
Act, 1980, in its application to the State
of Punjab and the Union Territory of
Chandigarh. '

SHRI CHITTA BASU (Barasat): Mr.
Speaker, Sir, as a matter of fact, none of
the Members of this House either this side
or that side, is opposed to taking measures
or curbing the activities of extremists or
removing the violence. But uptill. now, as
far as we are informed, more than 260
persons have been killed in Punjab and, very
few of the culprits have been arrested and
non has been so far prosecuted. This reflects
the inafficiency of the police and the adminis-
tration. They have gotenough powertin their
hands. They have got the Punjab Disturbed
Area Act of 1983 and the «handigarh Dis-
turbed Area Act of 1983. And besides this,
they have a host of ordinary laws to appre-
hend and deal with the situation. Now, the
Government proposes to have cxtra power
or more powerSs and the power is sought
for extension of time for providing the gro-
unds for detention of a detainee. They also
seek the power to detain a detainee up to
six months without approval of the Advisory
Board. Sir, it appears that without preven-
tive detention, without detention and without
trial, the Government cannot meet this situ-
ation. I do not agree with this. But the
Bill proposes to have that thinking incor-
porated. The National Security Act by itself
3 a black Act. It is undemocratic. It is
designed to assault on the democratic rights
and civil liberties of the people. The origihal
National Security Act, is also a draconian
Act and over and above that in thc name of
fighting the extremist activities in Punjab,
they have more teeth and more powers. And
they want to give this power to the police.
Therefore, increasingly relaying on the police
does not help the situation. Therefore, 1 am
opposed to this kind of Bill.

Secondly, the way the ordinance has
been promulgated is also repugnant to the
the precedent as it also constitutes the
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contempt of the House, in the sense that they
have taken the extraordinary measure of
promulgating an ordinance while one chamber
of the House was insession and another
House was summoned. Therefore, this House,
as in the past, did not approve of this kind
of practice of coming with an ordinance while
Parliament is going to be summoned. I think,
the House also expressed its condemnation
against this kind of action on the part of
the Government.

SHR]1 SATYASADHAN CHAKRABO-
RTY (Calcutta South) : Sir, I oppose the
introduction of this Bill. When this ordipa-
nce was promulgated we opposed it, We
opposed it not because we are against any
firm action against the extremist elements
in Punjab but we believe that this arbitrary
power, will be used not against the extremists
but with these powers, there is a danger that
thcy may be used arbitrarily against
even the political opponents or even
innocent people. Sir in principle, we are
opposed to it. Even if itis introduced
or it takes effect only in Punjab, in
principle, we oppose it because preventive
detention is against the fundamental rights
of the citizens, Preventive detention is agai-
nst the democratic rights of the people and
in no democratic country this can be found
that in peace-time this is used.

Secondly, Sir, as you know, power cor-
rupts and mbsolute power corrupts absolu-
tely.

This is absolute power and there is the
danger of its corrupting the administration
and this mayv be used against the political
oppoaents also and this makes tke adminis-
tration also irresponsible and suspicious. Any-
one can be arrested and detained.

That is why we have been opposing
this type of legislation which is not only
draconian but, it goes against the spirit of
democracy.

That is why 1 oppose the introduction
of the Bill and urge upon the hon. Minister
of Law who is a reasonable man not to
introduce it and,to withdraw it and,
to take every firm measure necessary
so that the violence in Punjab can be
curbed.

SHRI INDERAJIT GUPTA (Basirhat)
Mr. Speaker, This Bill acquires a special
significance because it originates from tho
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Ordinance which was promulgated on the
Sth instant.

The hon. Minister of Law is here. I do
not know whether he should congratulate
himself on the new development that has
happened as a result of this Ordinance be-
cause his Constituency is the Union Terri-
tory of Chandigarh.

For the first lime, all these activities of
terrorism and violence and killings of peo-
ple have spread to Chandigarh after this
ordinance has been promulgated.

Apart from what my other colleagues
said here, ] have to say that we are always
opposed to the principle of preventive deten-
tion basically, this preventive detention
without trial and the Goverment of
West Bengal has made it clear that they are
not going to use this power against anybody.
It is a basic and fundamental stand taken
by the Government of West Bengal

You have assumed all these powers
But you could not bring aboul any improve-
ment in the situatirn on Punjab. If any im-
provement has been brought about by these
powers, you could tell us or give us your
factual report or assessment of what
you have achieved by assuming these powers
of suppressing the violence that is taking
place you have done absolutely nothing.

The Disturbed Areas Act which applies
to Punjab and to certain other district* and
all that, was passed. During the Winter
Session, we in this House as well as in the
‘'other House, expressed grave doubts that
these powers would only be vesting the
security forces with unnecessary powers to
do whatever they like but they would never
be used to suppress violence and to curb
the terrorists.

But you did not agree. You said that
with those powers the Government would
be able to restore normalcy.

It has been not possible for you to do any-
thing. Lot of criticism has already been
made from this side of the Housc to this
effect. You could not bring about any
normalcy.

On the other hand, the situation has
worsened fifty times more. Nobody can
deny it.
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Therefore, I say that this Amending
Bill is a big fraud on the country and on
the public and this cannot deal with the
situation.

By increasing the time-limit for deten-
tion and by giving the grounds of detention
to the detenu, you are only tinkering with
the problem.

We have discussed this matter many
times before in this House.

The Administration has collapsed. The
security has collapsed. Intellegence services

have collapsed. In view of this, what is the
use of this Bill ?
I am totally opposed to this Bill beca-

use it prepetuates something which is absolu-
tely against the intrests of the country at
the moment. You have not been able to do
anything all along.

SHRT HARIKESH BAHADUR (Gora-
khpur) Mr. Speakar, Government will
never. be able to make the people of this
country believe that violence would be curbed
and normalcy would be restored simply by
assuming more and more powers.

There was a Government which was
dismissed by the Central Government. Pre-
sident’s rule was imposed. After that, Punjab

was declared a ‘disturbed area’. Several
laws were enacted by the House such as the
Punjab Disturbed Areas Act, 1983 and

Chandigarh Disturbed Area Act, 1983.

All these laws were enacted by this
House and Government had already dismis-
sed its own party Government. They have
imposed President’s rule but the situation
could not be controlled.

Therefore, merely by assuming more and
more powers, Government connot convince
the people that thing would be set right
there.

Just as the other measures passed, this
measure also which is being passed, cannot
improve the situation, The happenings that
are taking place at present and the way the
Government is dealing with them, is an indi-
cation of Government’s in effective function-
ing.

There is no need, in fact, of promulga-
ting Ordinance while Parliament Session is
going on but they are always doing this.
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Therefore, we oppose it. This Bill is
also not going to solve the problem.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRIBUTA SINGH) :
Sir, the hon. Member said that the Govern-
ment was dismissed. It is not correct. It
should not go on record.

oY rze fagrt awwd) (A8 faedy) ¢
FeqH AZIZY, D IFIE IT F17 9T 741
qas g ?

MR. SPEAKER : He says that it is ina-
ccurate.

SHRI CHANDRAIJIT YADAV (Azam-
garb) : There is nothing unparliamentary in
that.

MR. SPEAKER : He says that it is ina«
ccurate,

&t wewt fagrdt awmag) : aereE A )-
Iq, A § F1-d7 T FII7, FH-
| agy s

weas wEEg : 98 dr g aar |

SHRI BUTA SINGH : It is not factually
correct.

SHRI INDRAIJIT GUPTA : You make
statement correcting it. That will go on
record.

oY 32 fagrdt TRAGY : FEAG A

et N fawre & ray &
(saFeTA)

# 39 fa7 937 & g 91 | UF AraT
ATHFT HAN S IRA FI  Fg ITH!
w1 § faswar fear afeq sarm a4 J
IqFT ot weifeena faar ag FEIE |

AR E
sreq wgraa : fead w31 f5 fawaw
fear ?

ol wew fagrdt aodgt : SAAAEA &

fwq a1 &1 @ fvar AT AT FAT
AT Ty wEaE ¥ A g7
{wwem)
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eqw wglay : AT A 1T G

ot srew fagt aromat : aq 4D
I AN TT R |

weqel AP : A ATIST 1T g A
TIATITAZUR & | AT FIFIG
&g wfaq, ag Tl fawer aar g |

SHR1 SATYASADHAN CHAKRABO-
RTY : This is a serious matter. Many things
are expunged. I would like to draw your
attention to it. Even what you have said is
expunged. I have the record.

qeay wgiza : d fag 39T F q9=
Tel F3ar1 g # ag fagrge A1 qwam
aar g | ag FE I agi grar 8

ot st fagit aedd) - #T FI-
FTar 3@ Mfaa |

SHRI SATYASADHAN CHAKRABO-
RTY : You call a metting. I shall show what
you have said bas been expunged.

PROF. MADHU DANDAVATE (Raja-
pur) : When Dr. Swamy said that some one
was told by the Prime Minister...

weqy AgRa Az HIA fFw e q A
TaT

PROF. MADHU DANDAVATE : That
is what I am telling. You have not seen the
record.

MR. SPEAKER : I have.

PROF. MADHU DANDAVATE : The
Prime Minister said, ‘I never said this’. The
original thing has been removed. What is
‘this’ nobody knows. It has happend.

weam w@ag @ g fwE & 1 &
w1 &1 g sT @ & |
PROF. MADHU DANDAVATE : What

ever was not unpacliamentary also bas been
expunged.

MR. SPEAKEBR : Where it was not un-
parliamentary, I did not remove it,
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PROF. MADHU DANDAVATE : You
check up the record. It has been removed,
Sir.

weTy AR A4l WG, A Tgq,
A 9% faar a1

'PROF. MADHU DANDAVATE : What
Dr. Swamy said has been removed.

Aeqq wAAY : AL qed, I fga
agt fsar g

PROF. MADHU DANDAVATE : Shall
I produce it tomorrow ? Tomorrow at 12
O’Clock, give me permission, Sir, and I shall
produce the record.

HeqW ARG : TF  J1T T AT |
S TG FATTTAH g1 AN iy
2, gt at fega fewar sm@T @ smin
fwdl &1 F15 AT FANAT grar g a
Iga foT gamR qrq & 353 31 g9 93
FLY & 1T & |

PROF. MADHU DANDAVATE : I
stand by what I have agreed. I cannot stand
by what I have not agreed.

Feqe ANTT : TA 353 AR 717 2
AN ATTRT HI QAIITT FATAT Groar
foa &z ffsq 1 e & T #1773 I3
g, ¥ & A § | 19 IR fggra § N
FIAT AT & a8 F AT |

&t e fagrdt aradat : Aeas Tgl-
T, faau} &1 qeT AgT g Wr e |

qeqe WIAW Al ART | AT T
TN X fo@ &7 Hfge |

SHRI ATAL BIHARI VAJPAYEE : It
was said that the Minister does not know
even the ABC of planning. All these words
were expunged.

SHRI RAM VILAS PASWAN : You go
through the record.

TSIE w @ S FAGfAATHE G
gra grdY g, IgAgT I & |
(zaaTw)
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weger wgram - ¥ a1 F4t Frew sfees
F FIT @1 A 1T § | H4 9T § agy
W Fr g fF W AR Y aedr g gwar @
Fifs Fgaragdl g | Fus g g | &
W AWFT ML | & A9 § Fg FFAT §
fe AT et g 1, TF AIE FI A
ggd T &I faFwa Ag g | Afed &
ATAH HT Tod) TG FIQATE |

SHRI SATYASABDHAN CHAKRABO-
RTY : You call a meeting. We will give you

the record. You will be astonished. You
call a meeting.

Qe Wgtaw o H9FT fEw Qe
2?

st I faarm qmF (FrqR) -
AEQET APIET, |2 TN ¥ AFT g7 2 &
FF 1§ o fF1E gt g€ 2, gham g
faasz g8 § 2 fagr srar 2

qegey wgtag : QAT R fd @Y ow
qrg 50 ARH AT A1 HwY  Rkwld g
AT 2, S A T AT F A4S Al
%9 frF1e grazarg ?

ot wew fagrdt armat : @@ E
HAT 1T § |
(Imrerruptions)

MR. SPEAKFR : It is simply not poss-
ble for me-neither for my staff or for any
bodyelse.

FIT 3 gq gark arg A1 gl Im
%3 F FqT 7T 8 @ L

PROF. N. G. RANGA (Guntur) : I am
sitting close to them and I am not able to
follow what they say.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : I am surpri-
sed at the objections raised by the hon Mem-
bers. I want to remind them that the hon.,
Members themselves have expressed concern
on the seriousness of the sitaation in the
State of Punjab and the Union Territory of
Chandigarh.
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I may assure the hon. Members and the
House that the Bill is primarily meant to
enable the authorities to immobilise the anti-
national and arti-social elements in the ‘dis-
turbed areas’ of Punjab and Chandigarh.

I would earnestly request the hon. Mem-
bers of the House to appreciate the objec-
tives of this Bill. Details will no doubt be
discussed at the time of consideration and
passing of the Bill.

With these words, I beg leave to intro-
duce a Bill to amend the National Security
Act, 1980, in its application to the State of
Punjab and the Union Territory of Chandi-
garh.

MR. SPEAKER : The question is :

“That leave be granted to introduce a
Bill to amend the National Security Act,
1980, in its application to the State of
Punjab and the Union Territory of
Chandigarh.”

The motion was adopted.

SHRIMATI RAM DULARI SINHA : 1
introduce the Bill.

12.30 hrs.

Pl

STATEMENT RE NATIONAL SECU-

RITY (AMENDMENT) ORDI-

NANCE, 1984

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : Sir, on be-
half of Shri P. C. Sethi, I beg to lay on the
Table an explanatory statement (Hindi and
English versions) giving reasons for imme-
diate legislation by the National Security
(Amendment) Ordinance, 1984.

PUNJAB COMMERCIAL CROPS CESS
(AMENDMENT) BILL

THE MINISTER OF AGRICUTURE
(RAO BIRENDRA SINGH) : I beg to move
for leave to introduce a Bill further to amend
the Punjab Commercial Crops Cess Act,
1974.

MR. SPEAKER : The question is :

«That leave be granted to introduce a

Bill further to amend the Punjab Com-

mercial Crops Cess Act, 1974."

The motion was udopted.

Cess (Amdt.) Bill

RAO BIRENDRA SINGH : lintroduce £
the Bill.

MATTERS UNDER RULE 377

(i) Need to include fishermen in the list of
Scheduled Castes.

SHRI N. DENNIS (Nagercoil) : 1 wish
to make the following statement under Rule
3717.

12.33 hbrs.

[MR. DEPUTY-SPEAKER {n the Chair]

Considering the socially and economi-
cally disadvantageous position in which the
fishermen of our country are placed, itis
highly essential to include them in the list
of Scheduled Castes. Repeated representa-
tions in this regard are being made from
individuals, organisations and States. They
live in primitive conditions without much
change in their pattern of living. Their stan-
dered of living is deplorably miserable and
they live in half starvation and most of them
live below the poverty line. They are depen-
ding on sea for their living. But fishing is
Seasonal. In the off season, they have no
subsidiary occupation and income. They
depend on traditional methods of fishing
with catamarans and country boats and most
of them have no fishing equipment of their
own. They remain as labourers and they
suffer the severe strains of debts,

Educationally and socially too they are
very badly placed. It is understood that
some States like Assam, West Bengal and
Tripura treat them as Scheduled Castes. Go-
vernment may be pleased to take speedy.
steps for their early inclusion in the list of
Scheduled Castes.

(ii) Power Shortage in Rajasthan and need
for early repairs to atomic and thermal
power plants of the state.

et afg I ﬁ:{(i‘ﬁ;ﬁi) ;. QAT
qI faea & A9F % § R qa%
@l 81| (9 a=g faa & @z oy faers
Tz £ faftg &€ o wlE W =i
F fgdtg 1€ & I A, FIET gHA
e # fgdtg I & &9 STORA A
¢ Wi WA, - AUT FFT UL _QF -

*Published in Gazette of India Extraordinary, Part 11, section 2, dated .'23.4,1984,_—
£Introduced with the recommendation of the President,



